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India up to 1901 only. The records of the 
period after 1901 can be consulted only with 
the previous permission of the Ministries 
concerned. 

DR. RAGHUBIR SINH: May I know in 
what year was the decision to allow records 
up to 1901 taken? 

SHRI K. D. MALAVTYA: This is an old 
rule. And to the query made by the hon. 
Questioner, there was a certain resolution 
passed by the Indian History Congress 
recommending access to records as far as 
1946. That suggestion of theirs was circulated 
to State Governments for opinion, but in a 
way, it is being implemented even tiow. 

MR. CHAIRMAN: The Question Hour is over. 

3  P.M. 

MESSAGES FROM THE HOUSE OF 
THE PEOPLE 

I. THE   HYDERABAD   COINAGE   AND 
PAPER   CURRENCY    (MISCELLANEOUS  

ROVISIONS) BILL, 1953. 

II. THE   APPROPRIATION     (NO.   3) 
BILL, 1953. 

SECRETARY: Sir, I have to report to the 
Council the following messages received from 
the House of the People signed by the 
Secretary to the House: 

I 
"In accordance with the provisions of 

Rule 148 of the Rules of Procedure and 
Conduct of Business in the House of the 
People, I am directed to inform you that the 
House of the People at its sitting held on 
the 31st March, 1953, agreed without any 
amendment to the Hyderabad Coinage and 
Paper Currency (Miscellaneous Provisions) 
Bill, 1953 which was passed by the 
Council of States at its sitting held on the 
28th March, 1953." 

II 
"In accordance with the provisions of 

Rule 115 of the Rules of Procedure 

and Conduct of Business in the House of 
the People, I am directed to enclose 
herewith a copy of the Appropriation (No. 
3) Bill, 1953 which has been passed by the 
House at its sitting held on the 8th April, 
1953. 

The Speaker has certified that the 
Bill is    a    Money Bill    within    the 
meaning of article 110 of the Con 
stitution of India." 

Sir, I lay the Appropriation (No. 3) Bill on 
the Table. 

NOMINATION    TO    THE    LIBRARY 
COMMITTEE 

MR. CHAIRMAN: I have" some an-
nouncements to make. The following three 
Members of the Council of States have been 
nominated to be Members of the Library 
Committee in consultation with the Speaker: 

1. Shri H. N. Kunzru. 

2. Prof. R. D. Sinha Dinkar. 

3. Dr. Shrimati Seeta Parmanand. 

LEAVE    OF    ABSENCE     TO     SHRI 
OSMAN SOBHANI 

MR. CHAIRMAN: I have to inform hon. 
Members that the following letter has been 
received from Shri Osman Sobhani: 

"As I am taking my son who is a deaf-
mute to England for treatment and 
education, I beg to apply for permission to 
be absent from the Council for the rest of 
the present Session.1' 

Is it the pleasure of the Council that 
permission be granted to Shri Osman Sobhani 
for remaining absent from all meetings of the 
Council from the 9th April 1953 till the end 
of the current session? 

(No hon. Member dissented.) 
MR. CHAIRMAN: Permission to remain 

absent is granted. 


